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of extra passenger traffic by aug-
menting the loads of existing trains 
and running holiday specials between 
these points to cater to the needs ~f 
the travelling public. The position lS 
constantly kept under close watch. 
Periodical census of all passenger 
carrying trains is taken twice a year. 
Baaed on the trends revealed in the 
occupation analysis, new trains are 
planned, existing trains are extended 
and dieselised subject to availability 
of resources. 

(c) Yes. 

('d;' Refund of fare is allawed OIl 
tickets on which no reservation has 
been made ufter deducting clerkage 
of 50 p. per ticket provided the ticket 
is surrendered within 3 hours after 
the actual departure of the train for 
which the ticket is issued or when 
the ticket is not issued for any parti-
cular train but is valid for the whole 
day, within 3 hours after the actual 
departure of the last train of the day 
for the destination station. 

strain on Cement Supply to Delhi 
dUe to Shortage of Railway Wagons 

1339. SHRI S. S. SOMANI: Will 
the Minister of RAILWAYS be plca:s-
ed to state: 

(a) whethey- Government's atten-
tion has been drawn to the 'Indian 
Express' dated 22nd June, 1978 that 
acute shortage of railway wagons, 
coupled with a sudde'(l spurt in cons-
truction activity <authorised and un-
authorised) in Delhi has put a severe 
strain on the cement supply; and 

(b) if so. the steps Government 
have taken in this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) 
and (bL During the six months pe-
riod January to June ''18 the quan-
tum of cement moved to Delhi by rail 
was 10 per cent more than in the 
corresponding period of last year. 
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~ ~ ~otl ~ ~~l iii ;rr~ ~ 
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mection Law for Dlsqualifyln.. a 
Ll"giHlator tOr Misuse of Oftloe 

1342. SHRI ISHWAR CHAUDHRY: 
Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be 
pleased to state: 

(a) whether it is a fact that there 
is no election law in the country 
except in Jammu and Kashmir pro. 
viding for disqualification of a legisla-
tor for abuse or misUfle of office or 
authority; 

(b) whether there has been any 
suggestion from some quarters that 
the Reprcsen'tation of People Act be 
amended to the effect that any on. 
found guilty of misuse of power by 
a duly constituted commission might 
forefeit the right to contest for any 
legislature for a speclfl~d period; and 




